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LIST OF DATES IN REGARD TO THE BAITARANI RIVER SAND

_25/06/2020

24/08/2020

14/09/2020

23/09/2020

26/09/2020

1/10/2020

Z27/10/2020

QUARRY , RANAPAL

Mining Plan approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar
Tender Notice floated by Tahasildar for leasing of
present Baitarani Sand Sairat at Ranapal.

Disposal of Writ Petition (c) No 22725 /2020 filed by
the petitioners therein directing the District Collector,
Jajpur for disposal of Representation giving
opportunity of hearing to petitioners

District Collector issued order for a Joint Inspection of
the Sand Sairat by a committee comprising of
Executive Engineer Irrigation Department, Tahasildar
Vyasnagar and Geologist Jajpur

Joint inspection by the Committee and submission of
report to the District Collector, Jajpur

Personal hearing to the villagers by district Collector
Jajpur on their Representation and grievances about
the sand sairat

Issue of Form —F as Intimation to Succesful Bidder,
the present deponent for conveyance of his acceptance

to the terms and conditions and to deposit the security



28/10/2020

06/07/2021

27/07/2021

3

amount of sixty three lakh one thousand seven
hundred forty seven

the present deponent deposited the security amount of
sixty three lakh one thousand seven hundred forty
seven only vide money receipt no 0520999

The State Environment Impact assessment Authority
granted Environment Clearance considering all the
environmental concerns of sand mining and safety of
river with more than 30 stringent conditions

Consent to Establish and Consent to Operate Granted
by the State Pollution Control Board, Regional Office,

Kalinganagar
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO 2 OF 2021

IN THE MATTER OF:

KISHOR CHANDRA PAIL &OTHERS APPLICANTS
VERSUS

STATE OF ODISHA AND OTHERS ... RESPONDENTS

REPLY AFFIDAVIT OF RESPONDENT NO 5 TO THE

ORIGINAL APPLICATION

I, SUNIL MALLICK S/O LATE SESHADEB MALLICK AGED ABOUT 40
YEARS AT-BRAJARAINAGAR, PO-RUDHIA, PS-PANIKOILI. DIST-
JAJPUR do hereby solemnly affirm, and declare as under:

1. That | am the RESPONDENT NO 5 in the abovementioned application and I
am fully conversant with the facts and circumstances of the case and
therefore competent to swear this affidavit.

2. That I have read over the contents of the accompanying Affidavit and the
same is true and correct and is drafted on my instruction.

3. That the Original application was filed challenging the order dated &/10/2020
issued by District Collector Jajpur and allotment order dated 28/10/2020

issued by Tahasildar Vyasanagar in favour of Sri Sunil Mallick .

o q,
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4. The Applicants have prayed the Hon'ble tribunal for the following reliefs.
“To hold and declare that the allotment order dt 27.10.2020 is totally
illegal.
To direct the respondent no 5 not to take any step for lifting of sand
awaiting the order passed by Hon'ble Tribunal.
To fix accountability on public authorities for their in action and to
allow the criminal proceeding against the public authorities who have
allowed the bid in violation of morms, guidelines and decisions of the
Hon'ble Supreme court of India and different High courts.”

PRELIMINARY OBJECTION

5. No Cause of Action: That the Original Application is not maintainable as
because there has been no cause of action for filing this Original
Application. It is humbly submitted that the Present Respondent has not
started any mining activity and same has been admitted by the
Applicant in Para no 8 and Page No 8 has stated that the present
respondent has started clearing the area. At the cost of repetition the
present deponent reiterates that he has not started any mining operation and
EVEN has not cleared the area as because the sand sairat is open and cleared

much before, so no requirement of any kind of clearing activities. Even for

sake of argument, the clearing activity does not amount to mining and no

way amounts any kind of violation. That nowhere in the entire Application

there is any whisper about mining operation by the present deponent.
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6. Barred by Principle of Res-Judicata: That the issues raised in the Present
application filed has already been settled in the earlier litigation before
Orissa High court m WP (C) 22725 of 2020 and order dated
14/09/2020(Annexure 2 of OA) and then after the grievance before the
District Collector Jajpur and the order of District Collector dated 9" October
2020 after hearing all the parties. Hence this Application is barred by
Principle of Res-judicata. If at all the applicants are aggrieved with the Non-
Compliance of Order of Orissa Highcourt, they are at liberty to file
appropriate application for violation of Order Honble Highcourt in the same
court and not before Hon’ble National Green Tribunal.

7. Original application is Premature: That the Original Application was filed
on 24/12/2020 without waiting for the Report of the State Expert Appraisal
Committee and Environment Clearance where in the environmental concerns
are being addressed by the committee of experts and the applicant did not
bother to wait till that time and further have not raised any issue which are of
environmental concern, hence liable to be dismissed for no merit

8. Impugned Order are of Appealable in Nature under OMMC Rule 2016:
Order of Tahasildar dated 28/102/20 is Appealable before Sub-Collector
similarly order passed by District Collector is appealable before Revenue
Divisional Commissioner: That in the Original application challenging the

allotment order is appealable under Rule 46 of Odisha Minor Mineral

Concession Rule 2016 and. Hence this application is liable to be dismissed
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for want of Jurisdiction and the Applicants have not exhausted the statutory
remedy available to them. The relevant portion of OMMC Rules 2016 is
reproduced as tollows
“46. Procedure for filing appeal:— (1) Any person aggrieved
by an order of the Competent Authority, may, within one month
from the date of communication of the order, prefer an appeal in
Form-X against such order, to the Sub- Collector, if the order is
passed by the Tahasildar, to the Collector, if the order is passed
by the Sub-Collector, to the Revenue Divisional Commissioner,
if the order is passed by the Collector, to the Conservator of
Forests, if the order is passed by the Divisional Forest Officer, to
the Joint Director, if the order is passed by the Mining Officer or
Deputy Director, to the Director, if the order is passed by the Joint
Director and to the State Government in the Department of Steel
and Mines, if the order is passed by the Director: Provided that in
case of matters related to specified minor minerals, the State
Government may review its order on receipt of review petition
from any aggrieved person or suo moto within ninety days of
communication of such order and correct or modify their order.
(2) No appeal shall be admitted unless the amount, if any, assessed
in accordance with the provisions of these rules as per the orders,

has been deposited.
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(3) The Appellate Authority mentioned under sub- rule(1) may call
for relevant records and other information from the concerned
authority and may, it considered necessary, stay the operation of
the order of the authority in any particular case till the appeal is
finally disposed or until further orders are passed, as the case may
be. (4) Every application for appeal shall be accompanied by a
non-refundable fee of rupees one thousand.

(5) In the event of any dispute relating to the area, conditions, the
dues payable or any other matters under the prospecting license-
cum-mining lease or mining lease or quarry lease executed for the
purpose, the suits or appe:als shall be filed only in the civil courts in
whose jurisdiction such area falls.

. NON-JOINDER OF PARTIES: That the Applicant is claiming about the
Sustainable Sand Mining Guideline but has not made SEIAA and Pollution
Control Board as parties who are the competent authorities to deal with the
issues and for that sake need to be dismissed, As such Respondent No 1
PanchayatiRaj Department has no business with the sand mining and thereby
a mis-joinder of parties.

PARAWISE COMMENTS TO THE ORIGINAL APPLICATION
1. That Para3 of the OA stating that the Tahasildar has allotted work order

on 27/10/2020 is completely wrong and shows ignorance of the

applicants to the extent of reading a document. Nowhere in the document
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says this is a “WORK ORDER”. This is a mere intimation of successful
bidder and asking to deposit the security money. There are many more
steps prior to issue of a work order and more particularly environment
clearance, consent to operate and the Execution of Agreement are the
prerequisite for issuance of work order.

. That para 4 is a vague and general statement without any relation to the
present case. As such in the present case the competent authority Deputy
Director of Geology has approved the mining plan while Irrigation
Engineer has suggested the safety zone.

. That the Para 5 is again a vague statement without any specific link to
the present sand sairat. As such the apprehension are completely baseless
and without any substance. Further the same have already been taken
care by the joint committee in their report of 26/09/2020 and
Environment Clearance letter. Copy of Joint inspection report by the
Committee to the District Collector, Jajpur dated 26™ Sept 2020 as

ANNEXURE-1

. It is further submitted that as of now no work order has been issued even
though the present respondent has complied all the requisites and

deposited the security amount of 63lakh. Further this application with

baseless allegation is delaying the prospects of leaseholder though they
have deposited the amount with Tahasildar making loan from market and

same has been kept idle in the state government treasury since
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28/10/2020 as the applicant could not operate the sand sairat source. For
that sake the present deponent is facing serious financial crisis as he has
to pay the interest while the capital amount is in idle condition. Copy of
receipt of security amount of sixty three lakh one thousand seven
hundred forty seven only vide money receipt no 0520999 dated

28/10/2020 as ANNEXURE-2

. That this deponent has nothing to say so far as para 6.7.8 and 9 are
concerned as these are matter of record and infers nothing in specific
against the present deponent

. That the para 10 of the OA saying the District Collector has not applied
his judicious mind and without taking the law in field into consideration
while approving the allotment letter on 08/10/2020 completely wrong
and baseless. On the contrary the District Collector has constituted an
expert committee of three members who have visited the site and
submitted report to the District Collector. Then after the District
Collector has given a personal hearing to the applicants. Based on the
committee report and personal hearing, the District Collector has further
imposed certain condition like no mining in monsoon and entire area will
be demarcated with pillar and posting.

That para 12 is mere presumption and apprehension without any
scientific data and evidence pertaining to the present case, On the

Contrary EC and committee report has taken care of the concerns.
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8. That the para 14 is false statement saying no Approval under EIA
Notification has been taken. On the contrary the applicant has the raised
issue quite premature as the Environment Clearance has to go through a
rigorous process of scrutiny and same has been followed then after EC
was granted on 06/07/2021. So issue of Environment Clearance raising at
the time of Auction is too much premature and shows ignorance of the
applicants about the EIA Notification 2006 and the process it involves.
Copy of Environment Clearance granted by the State Environment

Impact assessment Authority dated 06/07/2021 as ANNEXURE-3 AND

Copy of Consent to Operate Granted by the State Pollution Control
Board, Regional Office, Kalinganagar dated 27" July 2021 as

ANNEXURE-4

9. That the grounds taken by the applicant are no way connected with this
case as because in this case no mining activity has started.

10.The relief sought in the application is vague and not matches with the
pleadings in the Original Application. As such the allotment order
granted under Odisha Mineral Concession Rules 2016 is beyond the
Jurisdiction of the Honble Tribunal and does not fall under the statutes in
Schedule 1 of National Green Tribunal Act of 2010.

11.The cause of action as per the Applicants in para 8 of the synopsis that

the  “Respondent no 5 without taking any clearance from pollution

control board and without demarcating the area and also without

%
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constructing separate road has forcefully started clearing the area by
threatening the villagers with dire consequence in the event the villagers
oppose the same™
It is humbly submitted that the present respondent denies any
such bald allegation without being substantiated with any evidence. As
such threatening with dire consequences is offence under Indian Penal
Code and the Police Station is the appropriate authority for redressal of
his grievance and not before Hon’ble NGT. The present respondent have
not cleared any area and further the clearing of the area does not amount
to mining operation and for that purpose there is no requirement of
clearance from pollution authorities. River Bank and Raod cleaning is
something not treated as Sand Mining. Hence the very foundation of the
case of the applicants is based on presumptions and same is misconceived
and without any merit for that the application need to be dismissed with
cost.
12.That the applicant has pleaded vaguely about Sustainable Sand Mining
Guideline 2016 without referring to any specific provision which the
applicant believes to be violated. On the contrary the joint inspection
report of Geologist, Executive Engineer Irrigation department and
Tahasildar has taken necessary safeguards addressing the concerns of the

applicants. On the top of that the State Environment Impact assessment

Authority and State Expert Appraisal Committee, a body of experts too
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have scrutinised the application for sand quarry and granted the
environment clearance with stringent conditions. Hence due
consideration has been given to the Sustainable Sand Management
Guidelines. The relevant portion of the joint committee report in respect

of present case is reproduced as follows

“ Ranapal Baitarani River Sand Quarry

1) The sairat source namely Ranapal Baitarani River Sand Quarry
has been created newly over the land schedule as mentioned below

after observing all formalities as per Odisha Minor Mineral Rules,

2016.

Land Schedule

Mouza Ranapal Plot No. 1471 (P) Khata No. 382 (A.AJ.A)

TOTAL Area (in Ac) 12.00 0/0 66.83 Kisam Nadi

2) The sand sairat source is coming under the safety zone taking
into account the structural parameters, locational aspects, flow rate
etc. for carrying out mining in proximity to any bridge or
embankment which was worked out with the Assistant Engineer,

Rudhia Irrigation Section, Rudhia.
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3) The Collector & District Magistrate, Jajpur has approved the
proposal of creation of Ranapal Baitarani River Sand Quarry and

instructed to auction the source in 03 years long term lease basis.

4) 'The mining plan of the source 1s approved by the Deputy

Director of Geology, Directorate of Geology, Bhubaneswar.

5) There is plenty of sand with annual minimum guaranteed
quantity (MGQ) 5,520 cum which fetches good Govt. revenue and

the auction can prohibit the theft of minor mineral.

6) The lease area is 300 meters distance from the river

embankment,

7) There is no agriculture land in between the sairat area and river

embankment.

&) The river embankment is sustainable for transportation of sand
by light vehicle from the sairat as a number of vehicles carrying

illegal sand and soil brick every day in the same embankment.

9) No breach of embankment due to flood near the source in past

years or threat of same in current year.

10) There is no hahitation, monuments etc. nearby the sources.
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11) The river bed is filled with sand which helps the overflow of
water in time of flood. It requires to be excavated through auction

of sand.

12) 'The auction of sairat lease area does not atfect the communal

right of the general public.

13) The easement right of the people will not hamper as per

OMMC Rules, 2016.

14) In view of above aspects, the Notice bearing No.5220/dt.
24.08.2020 was issued to auction Ranapal Baitarani River Sand
Quarry in long term basis for 05 years and the bidder for the
auction has been finalised on dt.16.09.2020. Subsequently, the

successtul bidder has been intimated in 'Form-F'.>

11. "That in view of the above submissions, the present deponents prays

for dismissal of the Original application for lack of merit and may

consider to impose cost for abuse of judicial process.

U\/ ngp/m/}

RESPONDENT NO 5

gownu\/ fv&"&) 00 s

THROUGH ADVOCATE
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)“ THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO 2 OF 2021

N THE MATTER OF:

KISHOR CHANDRA PAL &OTHERS APPLICANTS
VERSUS

STATE OF ODISHA AND OTHERS ... RESPONDENTS
AFFIDAVIT

I, SUNIL MALLICK S/O LATE SESHADEB MALLICK AGED ABOUT
40YEARS AT-BRAJARAINAGAR, PO-RUDHIA, PS-PANIKOILL. DIST-
JAJPUR do hereby solemnly affirm, and declare as under:

1. That I am the RESPONDENT NO 5 in the abovementioned application and 1
am fully conversant with the facts and circumstances of the case and
therefore competent to swear this affidavit.

2. That I have read over the contents of the accompanying Affidavit and the
same is true and correct and is drafted on my instruction.

r Donil Mt
DEPONENT

YERIFICATION
gas
Verified on this the ”J ll day of 4# 2021 at -1‘3‘-‘1-9—&-{%-%:

the contents of the above affidavit are true and correct. No part of it is false and
nothing material has been concealed there from.

> et Mg

Identified By _ DEPONENT
- . :
Ml bt

before me that the aboe d’ %
TU® 10 the Rest of mu
Knowiedge ant belief mylj,:; \\
NOTARYPUBLIC JAJ ANANTA CHANDRA AR

NOTARY

ovt.of Odisha
. 1ajpur Road




= 1O0AILDAR, VYASANAGAR, JAJPUR ROAD
.Ph:06726-2__20205,E-maii:tdrvyasanagar@gma”-com
Letter No._f?,_]_"aﬂ_/oate, '%é i Nt 80‘20

TO

The Collector & District Magistrate, Jajpur.

Sub: Submission of joint inspection report on mining lease area of
Baitarani river sand bed in connection to W.P(C) N0.22725/2020 &
22727]2020.

Ref: Collectorate, Jajpur letter No.13386/Rev/dt.23.09.2020.
Sir,

In inviting a kind reference to the above noted subject, I am to
submit herewith the joint inspection report dt.26.09.2020 on mining lease
area of Baitarani river sand bed conducted by the Executive Engineer,
Irrigation Division, lajpur, the Geologist, Collectorate, Jajpur and the

Tahasildar, Vyasanagar in connection to W.P(C) N0.22725/2020 &
2272772020 for your kind information and necessary action.
Enclosure: As above (07 Pages)

Yours faithfully,

}
4 :

Tahbsildar, "Efya'sanég

. -
- -

ar
Memo No. 2 125 /pate. 2b'091-2020

Copy to the Executive Engineer, Irrigation Division, Jajpur /
Geologist, Collectorate, Jajpur for information.

il

-

Tahasildar, Vyasanagar

{



As per the Order of the Hon'ble High Court of Odisha, Cuttack in
ronnection ta W.P(C) No.22725/2020 & 22727/2020, the Collector &
District Magistrate, Jajpur vide letter No.13386/Rev/dt.23.09.2020 has
constituted a committee comprising of (i) the Executive Engineer, Irrigation
Division, Jajpur (ii ) the Geologist, Collectorate, Jajpur & (lii) the Tahasiiqar,
Vyasanagar and instructed the committee to conduct a joint inspection on
the mining lease area of Baitarani river sand bed and submit the factuai

report by 27.09.2020 for passing an order. In pursuant to the above order,
& joint inspection was conducted on 26.09.2020. The following members
Were present during joint inspection,

1. The Executive Engineer, Irrigation Division, Jajpur.
2. The Geologist, Collectorate, Jajpur.
3. The Tahasildar, Vyasanagar.

The followings observations were found during the joint inspection

with respect to sairat wise mininglease area of Baitarani river sand bed.

(i)

Sanla-II Baitarani River Sand Quarry

1) The sairat source namely Sania-I1 Baitarani River Sand Quarry has
been created newly over the land schedule as mentioned below after
observing all formalities as per Odisha Minor Mineral Rules, 2016.

e B Land Schedule S
"""Mouza | Khata No. | Plot No. | Kisam | Area (in Ac)
Sanls | SOU(RAY | 02 %) | wadi | 1200 576 1055 108.57
b e
TOTAL [ 12.00 I

2) The sand sairat source Is coming under the safety zone taking into
account the structural parameters, locatlonal aspects, flow rate etc,
for carrying out mining in proximity to any bridge or embankment
which was worked out with the Assistant Engineer, Rudhia Irrigation
Section, Rudhia,

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Sanla-]j Baitarani River Sand Quarry ang instructed to
auction the source in 05 yeare long term lease basis.

(Pg-o4)oy)
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Deputy Directo
4) The mining plan of the source Is approved by the Deputy I off

swar.
Geology, Directorate of Geology, Bhubane varanteed quantity
5) There is plenty of sand with annual minimum g

e and the
(MGQ) 28,430 cum which fetches good Govt. revenu

auction can prohibit the theft of minor mineral. iE
6) The lease area is 100 meters distance from the river emban ;

7) There is no agriculture land in between the sairat area and river
embankment.

8) The river embankment Is sustainable for transportation of sand by
light vehicle from the sairat as a number of vehicles carrying illegal

sand and soil brick every day in the same embankment.

9) No breach of embankment due to flood near the source in past

years or threat of same in current year,

10)There is no habitation, monuments etc. nearby the sources.

11) The river bed is filled with sand which helps the overflow of water
in time of flood. It requires to be excavated through auction of
sand,

12) The auction of sairat lease area does not affect the communal right
of the general public.

13) The easement right of the people will not hamper as per OMMC
Rules, 2016.

14) In  view of above aspects, the  Notice bearing
N0.5220/dt.24.08.2020 was issued to auction Sanla-I1 Baitaranij
River Sand Quarry in long term basis for 05 years and the bidder
for the auction has been finalised on dt.16.09.2020. '5ubsequently,
the successful bidder has been intimated in *Form-f’,

(ii) r- i
1) The sairat source namely Makundapur-11 Baitarani River Sand

Quarry has been created newly over the land schedule ae
mentioned pbelow after observing all formalities as per Odisha Minor

Mineral Rules, 2016,

Land Schedule
Mouza Khata No. Plot No.

Makunda_pur 1029 (A.A1.A) | 3078 (P)
TOTAL

Area (in Ac)
12.00 o/0 90.35

s
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2) The sand sairat source is coming under the safety zone taking into
account the structural parameters, locational aspects, flow rate etc.
for carrying out mining In proximity to any bridge or embankment
which was worked out with the Assistant Engineer, Rudhia Irrigation
Section, Rudhia.

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Makundapur-11 Baitarani River Sand Quarry and
instructed to auction the source in 05 years long term lease basis.

4) The mining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.

S) There is plenty of sand with annual minimum guaranteed quantity
(MGQ) 10,040 cum which fetches good Govt. revenue and the auction
can prohibit the theft of minor mineral.

6) The lease area is 200 meters distance from the river embankment.

7) There is no agriculture land in between the sairat area and river

embankment.

8) The river embankment is sustainable for transportation of sand by
light vehicle from the sairat as a number of vehicles carrying illegal
sand and soil brick every day in the same embankment.

9) No breach of embankment due to flood near the source in past years
or threat of same in current year.

10) There is no habitation, monuments etc. nearby the sources.

11) The river bed is filled with sand which helps the overflow of water in

time of flood. It requires to be excavated through auction of sand.

12) The auction of sairat lease area does not affect the communal right
of the general public.

13) The easement right of the people will not hamper as per OMMC
Rules, 2016,

14) In view of above aspects, the Notice bearing No.5220/dt.24.08.2020
was issued to auction Makundapur-11 Baitarani River Sand Quarry in
long term basis for 05 years and the bidder for the auction has been
finalised on dt.16.09,2020, Subsequently, the successful bidder has

been intimated in *Form-F’,
(Pa— 03 /0%)



(iii) Salaba Baitarani River Sand Quarry 2/\

. i River Sand Quarry hag
1) The sairat source namely Salaba Baitarani Riv § o s
ione
been created newly over the land schedule as mentio

H i les, 2016.
observing all formalities as per Odisha Minor Mmergl Rules,
Land Schedule

= = a (in Ac)
Mourn Khata No. Plot No. | Kisam Area (

i .45
Salaba 221 (A.ALA) | 1055 (P)| Nadi 12.00 o/o 38

TOTAL 12.00

2) The sand sairat source is coming under the safety zone taking into
account the structural Parameters, locational aspects, flow rate etc,

for carrying out mining in proximity to any bridge or embankment

which was worked out with the Assistant Engineer, Rudhia Irrigation
Section, Rudhia. '

4) The mining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.

5) There is Plenty of sand with ann
(MGQ) 16,730 cum which fetches good Govt,

or threat of same in current year.
10) There is no habitation, monum



- 13) The easement right of the people will not hamper as per OMMC
Rules, 2016,

14) In view of above aspects, the Notice bearing No.5220/dt.24.08.2020
was issued to auction Salaba Baitarani River Sand Quarry in long
term basis for 05 years and the bidder for the auction has been
finalised on dt.16.09.2020. Subsequently, the successful bidder has
been intimated in ‘Form-F".

(iv) Ranapal Baitarani River Sand Quarry

1) The sairat source namely Ranapal Baitarani River Sand Quarry has

been created newly over the land schedule as mentioned below after
observing all formalities as per Odisha Minor Mineral Rules, 2016.
Land Schedule

Mouza Khata No. Plot No. Kisam Area (in Ac)
Ranapal 382 (A.ALA) |1471 (P)| Nadi 12.00 o/o 66.83
TOTAL 12.00

2) The sand sairat source is coming under the safety zone taking into
account the structural parameters, locational aspects, flow rate etc.
for carrying out mining in proximity to any bridge or embankment
which was worked out with the Assistant Engineer, Rudhia Irrigation
Section, Rudhia.

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Ranapal Baitarani River Sand Quarry and instructed to
auction the source in 05 years long term lease basis.

4) The mining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.

5) There is plenty of sand with annual minimum guaranteed Quantity
(MGQ) 5,520 cum which fetches good Govt. revenue and the auction
can prohibit the theft of minor mineral.

6) The lease area is 300 meters distance from the river embankment.
7) There is no agriculture land in between the sairat area and river

embankment.

8) The river embankment is sustainable for transportation of sand by
light vehicle from the sairat as a number Of vehicles carrying illegal
sand and soil brick every day in the same embankment,

(PT o S/op



9) No breach of embankment due%ﬂood near the source in past ‘/earsi
or threat of same in current year.
10) There is no habitation, monuments etc. nearby the sources. |
11) The river bed is filled with sand which helps the overflow of water in
time of flood. It requires to be excavated through auction of sand.
12) The auction of sairat lease area does not affect the communal right

of the general public.

13) The easement right of the people will not hamper as per OMMC
Rules, 2016,

14) In view of above aspects, the Notice bearing No.5220/dt.24.08.2020
Was issued to auction Ranapal Baitarani River Sand Quarry in long

term basis for g5 Years and the bidder for the auction has been
finalised on dt.16.09.2020. Subsequentfy,

the successful bidder has
been intimated in ‘Form-F’,

been created newly over the land schedule ag mentioned below after
observing all formalities as per Odisha Minor Mineral Rules, 2016,

Land Schedule
Mouza Khata No. Plot No. Kisam Area (in Ac)
Dhanatri 477 (A.n.A) | 2308 (P)| Nadi 12.00 o/0 44.18
TOTAL I

2) The sand sairat source is coming under the safety
account the structural Parameters, locational aspe

Z0ne taking into

Cts, flow rate etc,
for carrying out mining in proximity to any bridg
which was worked out with the Assistant Enginee
Section, Rudhia.

€ or embankment
r, Rudhia Irrigation

3) The Collector & District Magistrate, Jajpur has approved the proposal
of creation of Dhanatri Baitarani River Sand Quarry and instructed to
auction the source in 05 vears long term lease basis,

4) The mining plan of the source is approved by the Deputy Director of
Geology, Directorate of Geology, Bhubaneswar.

3) There is plenty of sand with annual minimum guaranteed quantity
(MGQ) 9,680 cum which fetches good Govt. revenue and the auction

¢an prohibit the theft of minor mineral. (Fa, og/aa
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& 6) The lease area is 200 meters distance from the river embankment. i

7) There is no agriculture land in between the sairat area and river
embankment.

8) The river embankment is sustainable for transportation of sand by |
light vehicle from the sairat as a number of vehicles carrying illegal ,
sand and soil brick every day in the same embankment.

9) No breach of embankment due to flood near the source in past years
or threat of same in current year.

10) There is no habitation, monuments etc. nearby the sources.

11) The river bed is filled with sand which helps the overflow of water in

time of flood. It requires to be excavated through auction of sand.
12) The auction of sairat lease area does not affect the communal right

of the general public. !
13) The easement right of the people will not hamper as per OMMC ‘

Rules, 2016.
14) In view of above aspects, the Notice bearing N0.5220/dt.24.08.2020 J

was issued to auction Dhanatri Baitarani River Sand Quarry in long

term basis for 05 years and the bidder for the auction has been

finalised on dt.16.09.2020. Subsequently, the successful bidder has

been intimated in *Form-F’.

;"g/ﬂw" S . ;%, PR
Geologist Executive Engineer Tahasildar, ‘Ilyasana gar
Collectorate, Jajpur Irrigation Division _
Jajpur Tahasildar, VWasanagar
Jajpur Road
$RUE COPY
wdugesse
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
ODISHA, BHUBANESWAR

Constituted under the EF Ack E%Sm&m&h!ﬁmﬁm 2006 by the MCEF & CC. Gowt. of india)
SRF-2f1, Unit-IX, Bhubaneswar-751022, Tel: 0674-2540669. E-mail-seizacrissa@gmail com

LetterNoiﬁ%E[M Dt @ 0

Flle No.SEIAA-1274/01-2021

iD
Sri.Sunil Mallick,
At-Brgjanagar, Po-Rudhia, Ps-Panikoiii
\ Dist-Jajpur
A}j\hj Sub: Proposal of Sr.Sunil Maliick or mining of sand from Ranapal Baitarani River
&S Sand Quarry over an area of 12.00acres or 4.86ha at village— Ranapal, Tahasil-
ﬂ\ Fi Vyasanagar, District- Jajpur - Environmential Clearance reg.
¥ J
\(;’3-_; Ref. SEIAA File No: SFIAA-1 274/01-2021 dated 27.01.2021
/
C Sir,

This is with reference to the appiication dated 27.01.2021 for grant of
: N&nvimnmeﬂtai clearance (submitted in the offine mode) for the proposed activities
\ﬁ mentioned above.

2. [The application has been submitted in the offfine mode because there is no
provisien at present for filing EC application for such cases (minor mineral extraction
involving area less than or equal to Bha: je B2 categery proie i

befors SEIAA in the PARIVESH portal. The relevant application Form-ii does not

£ ¥ f B T fe £ ¥ — e o
appear on the screen of the gaid portal when EC application is to 5e fiied o SEIAAL The

1
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: o
Form-l does not contain some of the sitational information relating to environmental
sensifivity. but much of the reguired information
the Checkiist and alsc in the PeR.
3 The application in Form-! is Stippoiied by other fiecessary documents, namely ihe
PFR, DSR, EMP, Approved Mining Plan and Ghaeklist

1
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CRE; he ;imﬁbsed activities in a nut sheli are as foliows: -

a.

6]

£L

29

This is a proposal for mining of sand from Ranapal Baitarani River Sand Quarry
lying in the Baitarani River bed located at village— Ranapal, Tahasil-
Vyasanagar, District- Jajpur, over lease area of 12.00acres or 4.86ha

The mine area is 2 part of the Survey of India Toposheet No. 73L/1,73L/5

hﬂu dnd hu

i
1.-!4 Sy FoR

86°17'05.65"E 10 86°17°08.35" E.
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h\f Tnhae!id;ar \fuaqansnnr to Sri Sunil Aailicl fori

=i R

pubiic auction for a iease perio

(=3
-t
7]
L4
M
Y
w

= aif of successful bidder
{lessee) has been approved by Depuly Director Geoclegy, Directorate of Ceology,
Shubaneswar on 25.08.2020

As per the approved mining plan submitted, it is observed that the mineabl

reserve annually in the lease area is 13496 cum of sand, when extracted upto 3
depth of 2.0 m. No study of the annual rate of replenishment of 2and has been
done for the sairat source which is 1 bre requisite as per the guidelines of
sustainable sand mining management issued by & MGEF & CC, Govt. of india,
and as per orders dated 1309 2018 of the H .bie NGT,

The project proponent has also not furnished the width of the river, nor the

—= SR |

T sand Uansporiation. As feporied by the

tahasildar, a river/froad bridge is at a distance of 2.0Km away from the mining

iease area.

$ been furnished by the Tahasiidar certifying that there is
; d

somdore Fomnn -I-l—; s ey
ters from the perip

I _y é

exiracted uplo a dapth of 2.0 meter with annual extradiion of sand not SXCesding
5520 sum {maximum preduction capacity) during the valid iease period
This proposal eonforms to the item ne. @) In the schedule of EIA Notification,

Category B2 as the mining lease area is less thars 5ha_
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=

6. The proposal & duly appraisat Dy 108 SEAC

19.04.2021.The SEAC has submitted the appraisai report and recommended for grant of
EC, vide their lefier fio. JAFISEAL-WISE-D2 dated 22042021,

7. The Environmental Clearance (EC) is accordingly granted to the proposed aclivily
of sand mining subject fo the following conditiens and stipulations. The EC shall take
effect from the date of registration of duly executed jease deed in this regard by the
Tahasildar and shall be coterminous with the expiry of lease pericd.

8, The Tahasiidar, Vyasanagar who is ihe lease granting authority in this case is
responsible for monitoring _strict compiiance of the _fcﬂowinq conditions of grant of

environment clearance, by the project gmgonengiessée},
g. Stipulated Conditions: =

9.1 The project proponent has o camy out by engaging appropriate consuitant, a study
of the annual replenishment rate of sand by collecting pre monsoon &
post monsoon data from the field fo know the guantum of volume of sand
depositedireplenished & avirarted in the mining lease area. The detailed
comparison of both pre-monsoon and poSHMONSOON elevation data shall be
included in the study report. The replenishiment rate of sand may be calculated by
using ihe volumetric survey method oF any other methods as laid down in
Enfarcement & Monitoring Guidelines for Sand Mining, 2020 issued by the MoEF &
CC, Govt. of india. The finding of the study shall be submitted o SEIAA to assess
the rate of replenishment of mined out sand in the lease area. Pending carrying
out of the study & submission of the report, this clearance is being granted in
an adhoc manner and is Hable to be revoked afier one year ie. after

20%August 2022 if satisfactory replenishment stud is not submitted.
The submission of study report of rate of annual replenishment of sand is obligatory
for the project proponent.

9.2 Inthe first year i.e. before the rainy season of 2022 the exdraction of sand shall not
exceed 5520cum, calculated by multiplying the working area in sgmir by
2.0 meter depih of excavation.

9.3 The project proponent should carry out River bed sand mining manually by
engaging local faborers in force {o check over exploitation of sand at the
source.

9.4 Any change in the plan or quantity to be produced shall require prior approval of
SEIAA.

9.5 There shall be a ‘no working zone' fo protect the embankment on both sides, road
or rail bridge in the vicinity, if any, dam, weir, water intake structure of irrigation or
drinking water project, or any cross drainage structure. 10 % of the width of river

-shall be left intact along the embankments on both sides as 'no mining zone'.
" Further, no mining shall be allowed within 200 m of any existing struciures dam,
weir, water intake structure of imigation or drinking water project, or any Gross
drainage structure. In case of River Bridge, this no mining zone shall extend




: 9.6 The iease area and the actual working area shai{be.demarcaisd on the groy
erecling durable masonry fconcrete pillars by the project proponent.

8.7 The project proponent shalf take prior statufory and regulatory clearance as
required from the concerned authorities in respect of the project, before canying out
any operation.

8.8 Mining is not permissible within the water channel or stream fiow area. No stream
shall be diverted for the purpose of mining and no natural water cowrse shail be
obstructed. The mining or any ancillary activity shall not in any way disturb the flow
pattern of the river water during the non monsoon period. There shall be no sand

9.9 Sand mining operations shall not affect the existing sources for irrigation / drinking
water / industrig} purpose.

8.10 The natura} sand dunes, if any, near or Sufrounding the lease area shall not be

shalt ordinarily be aliowed on y road

fand without _ i

extraction trucks may be aliowed on roads / path ways passing close to schools,
temples, hospitais and such other public places only with prior written permission of
competent authority, f

8.12 Vehicles hired for transportation of sand from the site should e in good condition
and should have poliution check cortificate and should conform o applicabile ajr
and noise emission standards and should be Gperated only during non-peak hours.
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the proceeds of the levy for proper maintenance of the extraction paths and roads
to prevent their degradation on account of plying of sand trucks.

9.14 The project proponent shall take all precautionary measures against causing

damage to flora and fauna of the locality. The PP ahall piant and nurse fo full

establishment 2 minimum of 100 number of saplings of native tree species alon
the approach roads. river banks and in community areas in consultation with the

Gram Panchayat.

8.15 Water spray should be made on the road/axiraction paths o control dust emission
during transportation of sand.

8.16 The Project Proponent shall undertake phased restoration, reclamation and
rehabilitation of land affected by mining and compiletes this work before
abandonment of mine. :

8.17 Environmental Management Plan (EMP) shall be implemented by PP to ensure
compliance with the environmental conditions spacified above. The year wise funds
earmarked for environmental protection measures shall be kept in separate account
and shall be spent according fo the plan proposed. Year wise progress of
implementation of EMP shall be reported fo the SEIAA, Odisha and OSPCB along
with the compliance report.

8.18 The proponent shall fake necessary measures to ensure that there is no adverse
impact of the mining operations on the human habitation i any, existing nearby.

8.18 1t shall be mandatory for the project management to submit guarterly compliance

- feporis on the stalus of implementation of the above stipulated environmental
safeguards to the SEIAA, Odisha / SPCB, Odisha/ Reagional Office of the MoEF&
CC, Bhubaneswar, in hard and soft copies en 15'day of January, Aprit. July, October
of each calendar vear failing which EC is lisble to bs rovokad,

8.20 At the end of mine closure, the proponent shall immediately remove all the sheds
put up in the quarry and all the equipment in the area before closure of the quarry.

9.21 The conditions stipulated in the environmental clearance wiil be closely monitored
on the ground by the lease granting authority i.e. the Tahasildar, who shall ensure
compliance of the stipulated conditions and take corrective measures promptly in
case of any non- compliance and also ensure that the project proponent submits
guarteriy compliance reporis.

8.22 The concerned Regional Office of the MoEF&CC/ SPGB, Odisha shail periodically

- monitor compliance of the stipulated conditions as applicable for this project. The
project authorities should extend full cooperation to the MoEFRCC officer(s)/SPCB
officar(s) by furnishing the requisite data / information / monitoring reports.

8923 A copy of the clearance ietter shall be sent by the proponent to concemned Gram
Panchayat /Panchavat Samiti /ZilaParisad /Municipal Corporation / Urban Local
Bady as the case may be, - 7

9.24 Project proponent shall obtain Consent to Operate from the OSPCB and effectively
implement &l the conditions stipulated therain. The mining actwiy shall nol
tommence prior to obtaining Consent to Estabiish 7 Consent to Operate from the
State Pollution Contro! Board. ,

§.25 The SEIAA, Odisha may revoke or suspend this EC, if implementation of any of the
above conditions is not satisfactory. The SEIAA, Odisha reserves the right fo alter

Sy
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/modify the above condilions or stipulate any further condition in the interest of
environment protection.

9.26 The Project Proponent {lease holder) shall inform the SEIAA of any change in
ownership of the mining lease. in case, there i any change in ownership or
mining iease is transferred, then mining operation can be carried out only
after transfer of EC as per provisions of the para 11 of ElA Notification, 2006,
as amended from time to time.

8.27 Concealing any factual information or submission of false/fabricated data and
fallure to comply with any of the conditions mentioned above may result in

" withdrawai of this environment clearance besides attracting penal provisions in the
Environment {Protection) Act, 1286,

g9 .28 The shove conditions will be enforced inter-glia, under the provisions of the Water
{Prevention & Contre! of Poliution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Proteciion) Act, 1886 and the Public Liability
Insurance Act 1891 along with their amendments and rules made there under and
ailsc any cther orders passed by the Hon'ble Supreme Court of India/ High Court
and any other Court of Law reialing o the subject matter.

920 This Environmental Clearance (EC) is subject fo efdersféudgmeﬁt of Hon'ble
Supreme Court of india, Hon'ble High Court, Hon'bie NGT and any other Court of
Law, Common Cause Conditions as may be applicabie.

8.30 Any appeal against this environmental clearance shall fie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of
the National Green Tribunal Act, 2010,

Memo NoA L8 gg,g:gg Dt 06032024,
Copy to
1. Additional Chief Secreiary, Foresis & Environment Dept., Government of Qdishs for
mformation.
2. Member Secretary, Slate Pollution Confrol Board, Odisha, Paribesh Bhawan,
A/118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.
3. Member Secretary, SEAC, Paribesh Bhawan, A/118, Nilakantha Nagar, Unit-Vili,
Bhubaneswar for information.
4. Deputy D.G.Forest, Regional Office (EZ), Ministry of Environment & Forests, A-31,
Chandrasekharpur, Bhubaneswar for information.
5. Principal Secretary, Revenue and DM Department, Govi. of Odisha Bhubaneswar
for information. b
6. Collector & DM, Jaipur/ Sub Collector, Jajpur / Tahasildar, Vyasanagar for
Information and necessary action.
7. Guard file for record.
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By Regd. Postwith AD

STATE POLLUTION CONTROL BOARD, ODISHA
{DEPARTMENT OF FORFEST & ENVIRONMENT S GUVERNMEN OF GiSHA
Kalinganagar, At. Dhabalgiri, PO. Ferro Chrome Project
Jaipur Road. Jaipur. 755020

I - 1
No. 1R1Y IKNGISAQ/73 Dt 2F| 0F[202)
' ' By Regd Post

CONSENT ORDER NO._£y § | /RO-SPCB-Kalinganagar/ APC&WPC

Sub. Consent under Section 25/25 of Water (PECP) Act, 1974 and Section 21 of Air
{PE&CP) Act, 1981

Ref: Your Online Application No.362431¢

Consent is hereby granted under Section 25/26 of Water {(Prevention and Control of Pollution)
Act, 1974 and 21 of Air (Preveniion & Control of Pollution) Act. 1881 and the Rules framed there

under to

Name of the Industry: Wis Ranapal Baitarani River Sand Quarry (Over Piot No 1471 {¥1
of Khata N0.382 measuring an area Ac.12.00 Dec. (4.86 Ha) at
Mouza — Ranapai under Vyasanagar Tahasil In the district of
Jajpur

Name of the Occupier & Designation: Sri Sunil Mailick {Successful bidder)

This consent order is valid for the period up to 31.03.2022

This consent to operate is granied based on Environmental Clearance issuad vide lefter
No.1630/SEIAA, 6L06.07.2021 & subjected to validity of lease period.

This consent order is valid for the product quantity, specified outlets, discharge quantity
and guaiity, specified chimney/stack, emission guantity and qualily of emissions as specified
below. This consent is granted subject to the general and special conditions stipulated therein,

A. Details of Products Manufactured

SI. No. Product Quantity in m®/ Annum

Excavation/Quarrying of .
4 Sand ; i

PTO
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B. Emission permitted through the following stack subject to the prescribed

standard
Chimney| Description |Stack | Quantity Prescribed Standard
Stack |ofStack  |height |of
No. {my) Smission o
PM SQ, | NO.
{(mg/Nm®}
' s _S;;z;;k.pi;t ]
Domestic < A
i SHE 1 via septic
wastewaier P4 -

C. Disposal of solid waste permitied in the foliowing manner

Si. No. Type of Quantity | Quantity to | Quantity to {Quantity | Description
Solid generated (be reused (be reused |disposed |of disposal
wasie {TPD) on {off off site.

site{(TPD) |site(TPD) [(TPD)

D. GENERAL CONDITIONS FOR ALL UNITS

1. The consent is given by the Bosrd in-consideration of the particulars given in e sppiication. Mmmmwdﬂ;ﬂﬁmmade
in aciual pracics from the padiculars Ranished in the application will alse be the ground liable for rewvie ftion of the
order under section 27 of the At of Water (Prevention & Coniro! of Poliufion} Act, 1974 sno saction 21 &f A {Prevention & Control of
Pollution) Act, 1981 and fo make such varizicns -5 deemed fit for the purpose of the Aok,

2 The mdusky would immediately submit revised application for consent 1o sperale o this Board in the event of any change in the quantity
and qualily of raw matenal / and producks § manuiscluring process of guantity fgusiity of the effiuent rate of emssion / air pollution control
equipment / system etc.

3. The applicant shall not change or alter sither the quality or guanity or he rate of dischergs or temperaturs o7 e roule of discharge without
the previous wiilien permission of the Board.

4. ﬁmwpmwmmy@lmMmmmmw%Mammnsemu:&erammaﬁwbsequemumes

without any negigence on his part | In case of non-compliance of any orderdirectives issuad ot any ime and/or violation of the ierms
mm&mmm %Wa‘\aﬂb&ﬁaﬁefﬁf iegat action as per e grovigions of the LawfAct.

PTO
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10.

i1

12

13,

14,

15

16,

17.

18.

19

21

2.

24,

26.

] r3

o

B

g Pages

The applicant shall make an application for grant of fresh consent ot logst 80 d3ys hefore the date of expiry of this consent omder.

The issuance of this consent does not convey any property right in either real or personal properly or any exclusive privileges nor does it
aulhonze shy injury lo pivate wopery o any invasion of #erstngl dghie, asr zay inkingsment of Central, State laws or ragulafion

This consent doss not authorize or approve the constnuction of any physical structire or faclities or tie undertaking of any work m any
natural water course.

The applicant shall display this consent granted io him in a prominent piace for perusal of the pubiic and inspeciing officars of this Hoard.

An inspection book shall be opened and made available to Board's Officers during the visit to the factory.

Meters must be affixed at the entrance of the waier supoly conneclion so that such malers are easily accessible for nspestion and
maintenance and for other purposes of the Act provided that the place where it is affixed shall inno case be at 2 point before which waisr
has been taped by the consumer for ulilization for any purposes whatsoever,

Separate melers with n8icasay Sipe ns L B5sssing the guariity of water used for sach of the purpnses mentionad helow:

a} Indusiial cooling, spraying in mine pis or bofer feed,
b}  Domestic purpose
£} Pmesss

The applicant shall dispiay suitable caution board at the lace where the efffuent is entering into any water-body or any other place to be

indicated by the Board, indicating therein that the area into which the effluents are being discharged is not fit for the domestic usefbathing.

%mmﬂ%ﬂh%h@%ﬁ%%m%%ﬁceﬁkgﬁﬂnmﬁm of the terminal manholes where the flow
measwiing devices will be instafed.

The applicant shatt at =8 mmmmmmmmgm&?%mﬂm&mmmfwmesw
systems insts or used by him o achieve with the term{s} and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biclogically active and not utized as mere stagnation ponds. The anaerobic
lagoons should be fed with the required nutrients for effective digestiun, tageons should be constucied with Sigés and BolSm mads

The utilization of treated effiuent on factory's own land, if any. should be completed and there should be no possibility of the effluent gaining
aucess inte any drainage Shanncl of Sther watsy calfens sithar diroztly'or by cusdfiow

The effluent disposal on fand, ¥ any, mmmmmm ruisance o the surroundings or nundation of the fands at any
#atwmﬂw&&mﬁdtﬂdﬂmmmBea::mes‘mmmﬁe&gmm@sﬁsﬁﬁ&yorm&eswpmﬁem or becomes a matter of
ﬁas&s@eﬁmmmmmmmwmw and e dramed quid shall be taken to equatization tank.

The efluent treatment units and disposal measwres shall besome operatve =t e fme of commencement of production.

WWMM@MH@mmmhmwwﬁmmm;mmmgf
inspecten.

The appiicant shail not change or alter either the qualily or quantity of rate of emission of isial, TEpiace or siter the air pollution controt

equipment or change fhe raw material or manufacturing process resulting in any change in guality andfor quantity of emissions, without
the previous wiitien permission of the Board.

No control equipments or chimney shall be aftered or replaced or as the case may be erected o re-erected except with the previous
2pproval of the Board.

The liguid offluent arising out of the operation of the air pofution control equisment shall . reated int the manner and to ion of standards
prescribed by the Board in accordance with the provisions of Water (Preveniion and Contral of Pollution) Act, 1874 {as amended).

The stack wonitating system employed by the appicant shall be spened fof nSpSCHon t© tis Dourd ot aay me.

There shall not be any fugitive or spiscdal discharge from the premiises.

Fiyr
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31.

3z

33

35.

36,

37,

38

41.

42

Page- 4
mmqmww issions the immed mmmmmmmmmnmm
pmmbyﬁmﬂm:ﬂiammpﬂmm Wrmmmmmmme
mﬁmmmahmdemu,
mewmwmanm&mmfpﬂmww i g ek 3% honss, pipes. veivag,
stacks/chimneys lesk proof. The sir pofiution control equipmens. GCatiog, | ton chambers b2 made casily

T&mmmmw@mﬁtﬁgﬂ_ mwmmmmm&mwmmm
mmwm&mwmma@s@ﬁgd@a@ﬁ SR ¥ 1o the safisfaction of the Board, so a8 no

Wmmmwmmmﬁmﬁm‘
i)  Conbrolled inci tion, w .mmmﬁwmm
iy C%mm;ghc'aéea?bﬂdegsaéaﬁe

it que io aay wohnoiogcar FHRprovement or oinerwse tus Hoard s o TPRIOR Mat gf o any of e condivons FeferTea o agave requires
variation (including the change of any control equipment either in whole ar in pait) this Board shall gftar giving the applicant an apportunity
of being heard, vary all or any of such condition and thereupon the applicant shall be bound to comply with the conditions so varied.

il SR e esEEes 5 SSSIGHeES S Ve 1D Giahn Widisoeuss 5 TS conGillon oF renews: OF s Consen: ansq

the expiry period of this consent.

The Board reserves the fight {o review, imposa additional conditions or condition, revoke changes or alter the terms and conditions of this

mmmmmmmﬁhmmuﬁwwm ZﬁZ)deH{Pﬁwm&Cmireﬂaf
Poliuton) Act, 1974 ane section 24 Rﬂfﬁkﬂmlmmmt
fnmhm@ﬁ&:smmﬂ&mﬂmmﬁ&a" éﬁmmdﬁﬂm&amﬁsma{famammammg

The Board reserves the fght o revokefrefuss consent to operate at any time during period for which consent is granted in case any
viclation is observed and to modiy! stipulate additional conditions as deemed appropriat

GENERAL CONDITIONS FOR UNITS WiTH INVESTMENT OF MORE THAN Rs 60 CRORES, AND 17 CATEGORIES OF

HIGHLY POLLUTING INDUSTRIES {RED Al

The applicant shail anaiyse the ernissions every month for the Parameters indicated in TABLE B & © as mentioned in this order and
shall furnish the report thereof to the Board by the 10" of the succeeding month,

‘the apniicant sha Provice and maintain at his own cost three ambient air Qualily moniforing stations for monitoring Suspended
rariculate Matier, Sulpnor uioxide, (huoes of fitrogen, Hydro-Uarben, Carbon Waniva 2nd moenitor the same once In a
dayiweekffortnight/month. The data collected shall be mainkinedin a register and a monthly extract be furnished 1o the Board.

The appiicant shail provide and m=iniain at his own cost a meleoralogical stafion fe coflect fhe data on wind velocity. direction.

termperature, hurnidity, cainfall, eic, and the daily £8ading anali be recortad and the st oo i e Hoard onge in a mont.

The applicant shal} forward the folloving information to the Member Secretary, Stote Paoliudion Contral Board, Orissg, Bhubaneswar
reguiarty.

&  Report of analysis of stack monitoring, ambient air quality monitoring meteorological data as required every month.

5. Progresscn Slanling sfbeas Guartary.

PTO




5. The applicant shall install mechanical i ;
drains of rade s well as domesiic effluent. A record of daily discharge shall be maintained.

6. The following infarmation shall be forwarded to the Member Secretary on oF before 167 of gvery month.

a Performance | progress of e frealment plant
b HBoninly siatement of daily discharge of domeslic andfor trade effiusnt.

a) Ehwwmwm-nﬁmﬁwmwsmmmwﬂaanyaﬂuaﬁﬁnﬁﬁmmspaéﬁgdmﬂﬁsmnsent
mmmmmﬁmmmmmm provide the consent issuing authority with
the Tollowing information n wriling within 5 days of such nofficalion.

Causes of non-compliance
i Amﬁﬁemmﬁmmhmmmmm,
# mmsmwmmﬁwummgmmﬂmmmu :
) Stens teken by the applicant to reduce and sliminate the non plying discharge and
) Steps 10 be ken by the applicant oo prevent the condition of non-compliance.

hj The aw‘@ﬂ'mﬂwmsmwmwmmmmmrﬁmwm resuiting from norecompliance
mmmmmmmmwsmm@mwamn Horing as nec v to

determine the nature and impact of ihe nos-compling dischame.

£ mmmmmwmmmﬁmmcémmmmmmwmm :
nat such nencompiance is due to factors beyond his control, such as break-down, electric failure, accident or natural disaster.

8 meW.ﬁmmmmwmmmmmmmmmmwmmﬁmmmm
ishoratory every month for the parameters indicated in Part-0 and shall submit in duplicate the report thersof to the Board,

9. mmﬁmwmmmmmﬁmg@m&mmwmmtmmgs:iaﬁoncfcorfect
dosages determined dally and for proper unforn Teeding. Crude pracBces such as dumping of chemicals in drains o sumps or kickling of
arids or afkafies afbiraniy and ulitring poles for slining eie. should not be resoried 0.
14, In&eﬁsposa]ofirea&edeﬁkzaﬁon&mﬂ!mﬁﬁgaﬁm,memshenke:pm‘m:ﬁﬁamﬁfqﬁ
Rotation of crops

Change of point of application of effluent on land

A porlion of fand keptfaliow.
11. ﬁea@pﬁﬁﬂﬁﬁl&s&wﬁmﬁdmﬁm&%mw&.&emwmﬁﬁshmrmdim%m-é!hmef«girmﬁneDepamnent
i-z #t is the sole responsibility of fe indushy to that there are no complaints &t any fime Tom the royeis in the surounding arsas as 2
rasult of diccharge of sewapge or rade affivent dany.
13. Proper house keeping shall be maintained by 2 dedicated team.
14, The indusiry mustconsfivie s team of raspmmuemﬁmquxmﬁadwmé who will ensure conlinucus gperation of all poliution

conteal dsvices round e clock frcluding might hours) and shouid be in a posiion © explain the siatus of operation of the pailution contro!
" measures 1o the inspecting officers of The Board =t any point of fime. The name of these persons with their contact lelephone numbers shall
he inimated 1 the concemed. Regiona! Officer and Head Office of the Board and in case of any change in the team it shall be
mtimated to the Board immedialely.

E. = SPECIAL CONDITIONS

1. Dusl Suppression measures on haui roads, tansportation roads and stochpile arcas shall
be carried out by spraying water through mobileffived water tanker/sprinklers.

2. The rejected sand, if any, shall be disposed in low laying area inside the iease hiold area.

3. Domestic effluent, if any, generated from mine shall be discharged to soak pit via septic
tank constructed as per BIS specification.




Fage -6

4. Ambient air quality inside the mining lease area shall be maintained as per National
Ambient Air Quality Standards, 2009 (Enclosed Annexure-ii).

5. The lessee shail comply with additional guidelinesienvironmental regulations as stipulated/
revised from time to time.

6. The truck in which sand is to be transporied shall be covered with tarpaulin to prevent
spiflage. The speed of the trucks shail be kept moderate i.e. 15 km per hour to prevent
undue nose and other problems.

7. The iessee shall abide by the provisions of E (P} Act 1888 and Rules framed thereunder,

8. The lessee shall undertake planiation as mentioned in the mining plan.

9. The lessee shall undertake that in case of consent fee is revised upward during this period,
he/she shall pay the differential fees to the Roard {for the remaining years) to keep the
consent order in force. If he/she fails fo pay the amount within the period stipulated by the
Board, the consent order shall be revoked without prior notice,

10. The Board reserves the right to revoke { refuse consent at any time during this period or to
modify / stipulate additional conditions as deemed appropriate in case any viclation is

The occupier must comply with the conditions stipulated in section A, B,C,Dand E to
keep this consent order valid.

To,
Sri Sunil Mallick {(Successful bidder)
M/s Ranapal Baitarani River Sand Quarry
At Braianagar, PO. Rudhia s 1
Dist. Jajpur, Odisha 755043
2ZOF gy
REGIONAL OFFICER
SPC BOARD, ODISHA, KALINGANAGAR
Meme No. . gt i, oI FBen Contol Board, Odisha
Copy forwarded to Kalinga Nagar, Jajpur

i) The Member Secretary, SPC Board, Odisha, Bhubaneswar
i) The Collector & District Magistrate, Jajpur

i)  The Dy. Director Geology, Direciorate of Geology, Bhubaneswar ,
iv) Guard File/Consant Register f,f
REGIONAI OFFICER

SPC BOARD, ODISHA, KALINGANAGAR
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BEFORE THE NATIONAL GREEN TRIBUNAL
Original Application No. 02 of 2021

KISHOR CHANDRA PAL &OTHERS Applicants

VERSUS
State of Odisha and Other Respondents
KNOW ALL to whom these present shall come SUNIL MALLICK S/O LATE SESHADEB
MALLICK AGED ABOUT 40 AT- __chAJNAGAR, PO-RUDHIA, PS-PANIKOILL
DIST-JAJPUR the above named i hereby appoint (herein after called the

advocate/s) to be my/our Advocate in the above noted case authorized him -Sankar
Prasad Pani, Advocates, Plot—2132/4814, Nmrtangi, Bhubaneswar, 751002,

Enrolment No 0-785/07, Email: sankargrasadpani{d‘gmaﬂ.com, Mob-9437279278

Court subject to payment of fees separately for each Court by me/ us. To sign, file verify
ings, appeals cross objections or petitions for €xecution review, revision,

promise or other petitions or affidavits or other documents as may be

or proper for the prosecution of the said case in all its stages.To file

/We do hereunto set my /our hand to the presents the
- understood by me/us on this flay of

A gu-«cv_ mawa'-l\
Client Client

[ Retsprcdadno-s




